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~(By Adwcate: shri B.s,Gupta)
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Neu Dalhi. this the 37 day of :'January,1999

"mu'sx.s na.s. R.ADIGE,VICE CHAIR‘!AN(A).
HUN'BLE nns. L AK SHMI SURQI,"AT’T.,ﬁf" MEMBER(D).

A

nadan GOpal Goel, -
%/o Late Sh, Debi Rem,

Retde Superinten dent

from Dirsctorats of . fducation,
Delhi (Grade-I, Dass Cadre), -
R/o E-80, East of Kailash,

e e N ....mplicanto
(By Admcate. shri VIJay Pandita)

R : Versus ‘
1, Gowvt. of NCTof Delhi thmugh

LT.Govarmor of Delhi,

6 Raj Ni.,as Marg,
Dalhi-654(pppollato Autho rity & Head of Delhi. Pol:lce)

2, Chief Secrataty .
" Govte Oof NCT of‘ Delhi.
5, Sham Nath Marg,

Dalhi-110054
(Disciplinary mthority),

3. Dirsctor of Education,

v, of NCT of Delhi
0ld Sectt, - Dalh:l-DSQ.

(Haad of Départmmt).

4. mractor of Vigilance,
Gvte of NCT of Delhi, L
69, 01d Sectt. Dalhi- 0548, - -
(Vigilance Authority of NCT of Dalhi )

¢ eeee Respon dmts.

0 RDER

'BLE mn,s R,ADIGE. vrc_s___numm(n).

. Appl:lcant‘ impugns the suspensic‘m order
dated 28,1 9994_ (mmx_uwﬂﬂ and. for payment of
residual ratiral benafits with intersst a 18%@.53

_ thereon, and also for expeditious mvestigation of the

case against hia. A prayer has also besn made to

).



. Sy

investigate/inquire into applicant's report dated

8.9.94 to the Heed of OfFice-ctm=Drauing&nisbursing -
Of‘f‘icer rep‘a rting carhain discrepancies in the Schqols'_
Burrent Aceount in SBI nadangir.-

2. t.la havs heard appliomt’s counsel. sm. vijay
Pandita and respondsnts' counsel shri S.K Gupta
havs 21so perused t¥g mateg;als on record, including

the written submissioné made by both sid_es..-

3. Adnit tadly applicant prior to his retirement

on superannuation on-31,10.94 was wo rking as drauipg
& '!)lsbursing Oﬂ’icar, G.B'S;'S; Schocﬂ. No.‘!
mbedkar Nagar.f:! days before his m.perannuation,

en 28010094 applicant wasg placad under suspension
'oqngqquqntw to the alleged snb_e_zzlment of nearly

i-vapees_- 4 lakhs of school funde 2 FIRs wers lodgsd in

respect of the alleged enbezzlement one bearing No.673

of 1994 in mbedkar PS5 and the other bearing No.5/9%
in P,S.mti Csrroption Board, O1d Sectt. FIR No.5/95
clearly mentions appli_g:qr;p»"s name in i;t_ o The cagsse

is reportediy at:lll under polica inwvestigation,

/

6._ , Aﬁlittecﬁ.y applicant is baiﬂg pa:ld

p ro vi sionsl pension under Rile 69(1) (a) ccs(Pensiona)
Riles, Res;aondmts havs carractly pointed out that
DCRG, commuted ualue of‘ pension and leave encashment
canmt be paid to him under rules during the pend'anc/
of‘ the criminal pmcaedhgs against hime ppplicant
has separately filed ,a representation to respondmts‘

against his suspension order dat‘ed, 28,10,94, uhich

\ respondants themsel vas adnit in ‘reply , has not been

disposed of by them, but as.noted above aﬁplicant.
reached tha ags of superannuztion on 31.10.94,

S¢ . In the light of ths facts noticed abo ve, ths
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o . QH/

BA uarrants no interf‘erencs at this staga, Raspondmts

are houever call ed qpon to pursue the, mltter vigomusly
with the polico aut,ht_:ﬂ:;iti,qs .80 that the police -
investigation is expedited and in the 1ight of the
outcoms of that investigation, take a decision in
.accux}_dan ce with _mj.gg_and i_qsg:gq,ct‘ioqs_pn the quaestion

ef" release of appligent's residual retiral benef‘j.ts_;

6, The 0A is dispnséd of in tems of para 5§

abo vae, NOo costse
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( MRS, LAKSHHI swimamm Yy - ( SeR.ADIGE )
- meMBER(D) | VICE CHATAIAN(a )
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